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(d) aDd (e). The subject was discussed by 
the Staodilll Labour Committee at its 
meetilll held in May 1967. The Committee 
passed a resolution condemning 'Ghema' as 
threatening the very basis of orderly labour 
tnanagement relations, as built up in the 
country through tripartite discussions and 
consultations. The Govenunent are of the 
view ·that the existing provL.ions of Criminal 
law are sufficient for dealing with this matter 
and thus no amendment of labour laws is 
necessary. 

STATEMENT 
Statement shoWing the IUlmber 0/ 

GIt"aos State-wise from 1-4~7 to 30-9-1967 

S1.No. Name of the State No. of 
'Gheraos' 

I. A'5lIm 5 
2. Andhra Pradesh 9 
3. Bihar 34 
4. Gujarat 3 
S. Kcrala 10 
6. Maharashtra 1 
7. Madhya Pradesh 4 
8. Madras 3 
9. Mysore 2 

10. Orissa .. 
11. Punjab 5 
12. Uttar Pradesh 7 
13. West B=JllaI 841 

TOTAL 928 

RADIo LiCBNCIS 

1118. SHRI BABURAO PATEL: Will 
tbe Minister of COMMUNICATIONS be 
pleased to state the number of radio licences 
issued and the reVenue derived from them 
during the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRl I. K. GUJRAL): The 
information asked for is as follows: 

Licensing No. of radio Revenue 
Year. licences issued realised. 

as. 
1964 43,15,242 5,54,29,097 
1965 53,99,918 7,64,68,436 
1966 64,83,896 8,92,95,763 

FOOD CoIIPoRA11ON OF Iwou . 

1119. SHRI S. R. DAMANI:WilIthe 
Minister of FOOD AND AGRlCUL1lIR.E 
be pleased to state: 

(a) whether it is a fact that the Food 
Corporation of India was to pay interest 
in the event of its failure to make payment 
of the cost of foodgrains; 

(b) if, so the penal interest that was made 
payable by the Corporation during the last 
two years: 

(c) whether any dispute in this regan! is 
outstanding, and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAlDB 
SHINDE) : (a) Yes, Sir. 

(b) A sum of Rs. 16 '89 lakhs became 
payable by the Corporation towards penal 
interest durilll the two years 1965-66 and 
1966-67. 

(c) No, Sir. 
(d) Does not arise • 
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